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A2 / ORDER

This appeal by the assessee arises out of the order dated
15.03.2018 passed by the CIT(A), Bilaspur in relation to the

assessment year 2011-12.

2.  Before us, the assessee has filed a letter dated 25.03.2021
seeking withdrawal of the appeal. The contents of such letter reads

as under :

“l.  That an appeal has been filed before the Hon’ble Bench on
26/06/2018 vide Appeal No.120/RPR/2018.

2. That an application was filed under Vivad Se Vishwas Act, 2020
in Form 1 & Form 2 before Hon’ble PCIT Raipur-1. He issued
certificate on Form No.3 on 13/03/2021 vide Certificate
No0.289184670130321, it 1s enclosed.

3. Accordingly, there is refund.
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4. Therefore, as per the provisions of Vivad Se Vishwas Act, 2020
it is prayed to kindly allow to withdraw the above appeal filed before
the Hon’ble Bench.”

3.  The ld. DR did not raise any objection to the withdrawal of the
appeal filed by the assessee. As such, the assessee is permitted to

withdraw the appeal.
4.  In the result, the appeal is dismissed as ‘withdrawn’.

Order pronounced in the Open Court on 01% April, 2021.

Sd/- Sd/-
(PARTRHA SARATHI CHAUDHURY) (R.S.SYAL)
JUDICIAL MEMBER VICE PRESIDENT
Q0! Pune; f&Hi® Dated : 01% April, 2021
BSGIRY
GH%QT &t ufaferfu o aﬁﬁ/Copv of the Order is forwarded to:
1. 3ftarff/ The Appellant;
2. YIAf/ The Respondent;
3. The CIT(A), Bilaspur
4.  The Pr.CIT, Bilaspur
5. DR, ITAT, Raipur
6. TS WIsd / Guard file.
STSRMIHR/ BY ORDER,
// True Copy //

Senior Private Secretary
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